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Hon,D*S.Misra, A.M., 

Hon .G .S .Sharma, J .M.«

oy, 

CThCdM

Heard,

A(init. •

Issue notice to the respondents to file reply 

■within cmonth. Rejoinder may be filed within fifteen 

days thereafter before the registry who will fix 

the date of final hearing after the couhter and 

Rejoinder are exchanged.

S.M. A.M.

1/5/1989
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Hon* Mr. Justice K. Nath, V.C- 

Hon' Mr. D .S . Misra, A«M,

Shri Anil Srivastava makes appearance 

on behalf of 0pp. Patties and requests 

for and is allowed 2 weeks time to file 

counter reply. The applicant may file 

rejoinder, if any, within 2 weeks 

thereafter. List this case for final 

hearing on 17~7»89.
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(xJ^  Kca_
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CENTRAL AmiNISTRATIVE TRIBUNMi 

LUCKNOW BENCH

0.A. No. 229 of 1988(L)

(a) Haris^‘ Chandra Srivastava

(2) Ram Narain Pandey

(3) Keshav Prasad Pandey Applicants.

versus

1. Union of India through the General Manager,
M.Rly., Baroda House, New Delhi,

2. Divisional Railv^ay Manager*Northern 

Railway, Hazratganj, Lucknow,

3 . Sr. Divisional Electrical Engineer,
Northern Railway# Hazratganj, Lucknow,

4. Railway Board Northern Railways# rhrough 
its Chairman, Baroda House, New Delhi.

Responcfents.

Hon. Mr. S«N. Prasad, Member Judicial

The applicants have approached this Tribunal 

under section 19 of the Administrative Tribunals Act, 

1985 with the prayer that a suitable direction '^e

issued to the respondents to consider and pass order

with regard to review and restructuring of pay s<§ale

of the applicants on the post of Electrician in the

pay scale of Rs 380-560 similar to those grade *C* and

grade 'D' staff as they have reviewed and restructured

the pay scale of the employees, ;'as detailed in para

6 (K) of the application.

2. Briefly stated, the case of the applicants, 

interalia, is that the applicant No. l is working
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as Electrician in the pay scale of Rs 380-560 

(Old scale) coxrespo^^ding to revised scale of i?s 1400-

2300; and the applicant No. 2 has been working as 

Electrician with effect from 1.7,78 in the same scale; 

and the applicant No. 3 has been working as Electrician

with effect from 6.12.59 in the same scale. Their

grievance is that the Railway Boards in different

orders for restructuring the scale of grade *C‘ and

grade ‘ D* posts by reviewing and restructuring the 

sarae and also by fixing proportionate posts under 

the said scheme/ as detailed in para K of the application, 

have given benefits to the employees concerned/ but 

they (applicants) are still deprived of the benefits

of reviewing and restructuring as per letter No. P.C. 

III/84AJPG/9 dated 16.11.84 of Railway Board and other

letters and orders (vide Annexures 1 to 5 ).

3, A perusal of paras 6 to 11 of the Counter 

Affidavit filed on behalf of respondents transpires

that almost all the allegations of the applicants

as mentioned in paras 6(E) to (K ),(L)/ (M), (N), (0),

(Q̂ ) and (^) have almost l̂ot be controverted; and the main 

contention of the respondents for not giving the 

benefits of the aforesaid reviewing and rest:^cturing 

has been attributed to  the grant of ^ecial pay at the 

rate of Rs 35/- to them/ ( to the Electriains) as per 

Railvjay Board's letter No, P.C, III/79/Jarv'DC/5 dated 

1-6.84, besides other ancilljfary reasons,

4. I have heard the learned counsel for the 

parties.

It is noteworthy that a careful perusal of



the relief clause of the application of the applicant 

reveals that no specific date has been mentioned 

by the applicants as to fron which date they ^re 

claiming the benefit of the aforesaid reviewing/ 

restructuring. It is also in the fitness of the —

things to remark that representation of the applicants,

purporting to have been given to the Northern

Railway, Lucknow and to the Senior Divisional

Electrical Engineer, Northern Railway, Lucknow ,
/

but according to the contention of the respondents,
I

as set out in para 12 of the Counter Affidavit, no 

such representations of the applicants were ever 

received by the office of the respondents. It is

also Significant to point out in this context that

a perusalof Annexure 7 to the application reveals 

that the matter of the applicants was also represented

through the Divisional Secretary of Northern Railway 

Men's Union, Charbagh, Lucknow on 9.11.87 to the 

General Manager (Elec), Northern Railway Headquarters* 

Office, Baroda House, New Delhi; but no reply 

whatsoever, has been given by the respondents in

regard to the aforesaid representation of the applicant 

(Annexure 6) which is dated 12.3.88.

6. Thus/ in this view of the matter and having

considered all the aspects of the matter and circumstance; 

of the etse, I find it expedient that the respondents 

be directed to decide the representation of the 

applicantfe (Annexure-6 to the application ) from proper
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perspective by speaking order, considering all the 

view.points and keeping in view all the relevant

and extant rules and regulations and orders of the 

authorities concerned on the point of reviewing/ 

restructuring, within a period of 5 months from the 

date of the receipt of the copy of this order and

I order accordingly,

7. For decision of the representation of the

applicants as referred to above within the stipulated

time of 5 months, the learned counsel for the applicant 

is directed to f u r n i s h  a fresh copy of the aforesaid

representation alongwith certified copy of this 

order within 15 days from the date of receipt of 

copy of this order. Copy of this order be given to 

the learned counsel for the parties as per rules,

8, , The application of the applicant is 

disposed of as above with no order es to costs.

Shakeel/ Lucknow Dated: 17.1,92.

Mannber Judiciaf^";

/ y V -  9 2 .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 

CIRCUIT BENCH : LUCKNOW*

Application Under Section 19 of the Adrainistratives 
Tribunal Act, 1985*

HARISH CHANDRA SRIVASTAVA & OTHERS

UNI05 OF IN D IA  St OTHERS

VERSUS

APPLICANTS

RESPONDENTS.

I

DETAILS OF APPLICATION

1. particulars of the applicant :

(i) Name of the applicant : Harish Chandra Srivasta^

(ii) Name of Father/Husband: Late Kunwar Bahadur S in ^

(iii) Designation and office: 
in which employed

(iv) Office address

(vf Address for service 
of all notices

Electrician,
Office of the Sr. 
Electrical Foreman, 
Trainiaasp Lighting# 
Northern Railvfay, 
Charbagh, Lucl«now,:

Office of the Sr* 
Electrical Foreman, 
Train Lighting# 
Northern Railway,' 
Charbagh, Lucknow*^

E-1169, Rajajipurara, 
Lucknow,

(i) Name of the applicant : Ram Narain Pandey_

(ii) Name of Father/liusbands Shri Jagdeo Pandey

(iii) Designation and offices 
in which employed

(ivSl Office address

Electrician, Office of 
the Sr, Electrical 
Foreman, Train Lighting, 
Northern Railway# 
Charbagh, Lucknow*

Office of the Sr* 
Electrical Foreman, 
Train Lighting#!
Northern Railway 
Charbagh, Lucknow*
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(v) Address for service 
of all notices

C-32/7, paper Mill 
Colony, Nishatganj# 
Luckiiow,

(i) Name of the applicant : Keshav Prasad Pandey

Cii) Name of Pather/tiusbands Late R^N.Pandey

(ill) Designation and office; Electrician, Office of
in which employed

(iv) Office address

the Sr* Electrical 
Foreman, Train Lighting, 
Northern Railv?ay# 
Charbagh# Lucknow,

Office of the Sr. 
Electrical Foreman, 
Train Lighting,
Northern Railway, 
Charbagh,. Lucknow*

2, particulars of the resTX)ndent;

(i) Name and/or designa- s ) 1* Union of India,
tion of the respondent )

)
Through the General 
Manager, NoRly^, 
Baroda House,
New Delhi,

(ii) Office address of the s ) 
respondent )

2. Divisional Pail«ay

)
)
)
) 3. Sr,Divisional 
)

Manager, Northern 
Railway, Hazratganj,' 
LucJcnow,

Electrical Engineer, 
Northern Railway, 
Hazratganj , Lucknow,

3. particulars of the order against 
which application is made s

The present application is filed for a 

suitable direction to the Respondents to allow 

the benefit of re-structuring in Scale of pay.

4, Jurisdiction of the Tribunal s

The applicant declares that the subject 

matter of this application for which he wants 

redressal is within the jurisdiction of the Tribunal,'

5,j Limitation ;

The applicant further declares that the 

application is within the limitation prescribed in 

Section 21 of the Administrative Tribunal |«ct, 1985,;

3 , . . .
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6, Facts of the case s

The facts of the case are given below s-

(4) That the Applicatit no* 1 was appointed as 

Khalasi on 31*7.1956 in Train Lighting of the 

Electrical Department under the Respondent No* 2*

Cb ) That the Applicant was promoted as Fitter on 

29*7.1964 in scale of pay Rs* 110 - ISO*

Cc) That the Applicant no*l was further promoted 

on the basis of his good v«3r)c and conduct as Highly 

Skilled Fitter Grade I I  in scale of pay Rs*. 130 - 212 

on 7*3»jl972.,

(d ) That the Applicant no.l was further promoted 

on the basis of his good record of service as Highly 

Skilled Fitter Grade I  in scale of pay Rs* 175 - 240 

on 6,11.1972,j

(E) That again the Applicant no*jl was furth^. - 

promoted and posted as Electrician in scale of pay 

Rsot 380 - 560 (revised) on 25*^*,1980 by change 

of cadre from Highly Skilled Fitter Grade I and since 

then the Applicant no«,l is vorking as Electrician 

in scale of pay Rscj 380 - 560 under Sr. Electrical Foreman, 

Train Lighting, Northern Railway# Lucknow*^

(F) That now the pay scale of the Applicant No*̂  1 

is at present revised as Rs* 1400 - 2300 on the post 

of Electrician*;

(G) That the Applicant No*]2 was appointed as 

Khalasi on 21* 9*,1957 and then he was promoted as

Lighting Fitter on 26.1 *,1967 in scale of pay 

Rs. 110 - 180*j He was again promoted as Highly Skilled 

Fitter Grade I I  with effect from 14*2*1916 Ixi ot

pay Rs. 330 - 480*.
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(H) That the Applicant noo;2 was further promoted

on the basis of his good work and conduct on the post 

of Electrician with effect from 1*;7*.1978 in scale of 

pay Rs*j 380 -‘560 which is revised as Rs. 1400 - 2300 

and he is still working on the said post since 1,7.1978 

and discharging his duties well and satisfactory to the 

higher authorities.]

(I) That the Applicant Nô jS was appointed as Khalasi

on 27*9*1955 and then he was promoted as semi Scale

Fitter on 1,10*,1957. He was again promoted as 

Skilled Fitter Grade 3S with effect from 15,5,1962,

(J) That the Applicant no43 was further promoted 

on the basis of his good work and conduct on the post 

of Electrician with effect f^n^j6»jjc\1969 in scale of 

pay Rs*,150-240# revised in the year 1973 as 380 - 560, 

which is further revised as Rs, 1400 - 2300,

(K) That the Railway Board in different carders

for re-structuring the scale of Grade *C  and Grade *D* 

posts by revieweing and re-structuring the same and also 

by fixing proportionate posts under the said Scheme*. 

These re-structuring orders were passed in the following 

 ̂ branches *-

(a) Electrical Department 

Cb) Mechanical Department

(c) Engineering Departc^nt

(d) personnel Department 

Operating Department 

Transportation Department,

etc.
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(L) That all the orders pertaining to reviewing and 

re-structuring of scales pertaining to the Grade *C* and 

*D* cadres are in the power and possession of the 

Respondents, particularly Respondent No, 1,

(M) '^hat for example the Applicants are enclosing 

herewith the orders of re-structuiring as circulated by 

the Railway Board. A true copy of these orders is 

enclosed herewith as Annexure Hos» f ^ to this 

Application*

(N) That the Railway Board and the Respondents 

have adopted a general policy to facilitate the benefit 

of Re-structuring of scale by fixing proportionate 

quota and on the basis of that re-structuring all the 

■ staff in favour of whom the re-structuring order was 

passed by the Railway Board have availed the benefit of 

the said Re-structuring Scheme and pay scale with 

proportionate representation of their posting in the 

cadres as per procedure and quota fixed under the Re­

structuring scheme in different cadres and grades*

(©) That the Railway Board has ordered Re-structuring 

of pay scale by fixing percentage existing as well as 

revised percentage to all the categories of staff and 

on the basis of that Re-structuring Scheme and orders 

of the Railway Board all the employees have availed the 

benefit and also availing the same fixation s ^ ce the, 

date of order of Re-structuring*j

(P) That the Railway Board illegally has not passed

any order for re-structuring the scale of the Applicants* 

post# i*e. Electrician in scale of pay Rs* 380 - 560 in wlaJ 

which the Applicants were working at the time of issuing

the orders of Re-structuring to other differentacturing to other dxfterent
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Departments and cadres pertaining to Grade *C* 

and Grade !D* cadres.

(q) That the Applicants are similarly situated

and placed like others in Grade *C* cadre of staff 

worlcLng in Mechanical and Electrical Department besides 

other Departments as named in Supra para no* and, 

therefore, they are also entitled to be considered for 

the benefit of Re-structuring Scheme and orders passed 

already by the Railvay Board*;

(R) That the Railway Board and other Respondents

have not disclosed any reason for ousting the 

Applicants from the benefits of Re-structuring Scheme 

and orders time to time issued by the Railway Board and, 

therefore, non-consideration and non-Baking provision 

for Re-structuring of the Scale of the Applicants on 

the post of Electrician are arbitrary, illegal and 

discriminatory which is also violative of the Articles 

14 and 16 of the Constitution of India as well as 

Article 39(d) of the Constitution of Indiai)

(S) That the Applicants through their Association

namely Northern Railway Mens Union submitted a 

representation^o the Respondents as the Union was 

entrusted to look after the welfare of the Applications 

and that^the Applicants have also filed a joint 

repiresentation f which is still pending

adjudication and no heed has been paid towards their

re pre sentation.

Q U That as the Respondents are bound to also allow

benefits of Reviewing and Re-structuring the pay 

scale benefits to the applicants, therefore, i-b would be

 ̂ ------- — • / o • • •
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in the interest of justice to issue a suitable 

direction to the Respondents to allow and pass necessary 

orders in that regard in favour of the Applicants also 

as in-action on the part of the ResjxDndents is prejudicing 

the interest and claim of the Applicants for the benefit 

of re-structuring pay scale.

7, ReliefCs) sought :

In view of the facts mentioned in para 6 above, 

the Applicants pray for the following relief(s)*-

That this Hon*ble Tribunal be pleased to issue 

a suitable direction to the Respondents to consider and 

pass order with regard to review and re-structuring 

of pay scale of the Applicants on the post of 

Electrician in the pay scale of Rs* 380^- 560 similar 

to those Grade *C* and Grade *D* staff as they have 

reviewed and re-structured the pay scale of the employees 

as details given in supzra para no,  ̂ 6(K ),

G R O U N D S

Because
1, ^jsK/the Railway Board in different orders

for re-structuring the scale of Grade *C* and Grade *D* 

posts by reviewing and re-structuring the same and also 

by fixing proportionate posts under the said Scheme, 

these re-structuring orders were passed in the following 

branches ;-

(a) Electrical Department; (b) Mechaiiical Department;

(c) Engineering Department; (d) Personnel Department;

(e) Operating Department; (f) Transportation Department; 

etc®

p A  ' 2* Because the Railway Board has ordered

Re-structuring of pay scale by fixing percentagescale by fixxng percen^ge
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exLsting as well as revised percentage to all the 

categories of staff and on the basis of that Re­

structuring Scheme and orders of the Railway Board all 

the employees have availed the benefit and also availing 

the Same fixation since the date of order of 

Re-structuring.

3* Because the Railway Board illegally has not

passed any order for re-structuring the scale of the 

Applicants* post# i«,e. Electrician in scale of pay 

Rs* 380 - 560 in viiich the Applicants v?ere working 

at the time of issuing the orders of Re-structuring to 

other different Departments and cadres pertaining 

to Grade *C* and Grade *D‘ cadres#’

4. Because the Applicants are similarly situated

and placed like others in Grade *C* cadre of staff working 

in Mechanical and Electrical Department besides other 

Departments as named in Supra Para no,.(K) and, therefore, 

they are also entitled to be considered for the benefit 

of Re-structuring Scheme and orders passed already by 

the Railway Board,

5* Because the Railway Board and other Respondents

have not disclosed any reason for ousting the Applicants 

from the benefits of Re-structuring Scheme and orders 

time to time issued by the Railway Board and, therefore, 

non-consideration and non-making provision for 

Re-structuring of the Scale of the Applicants on th© 

post of Electrician are arioitrary, illegal and 

discriminatory which is also violative of the Articles 

16 of the Constitution of India as well as 

/  Article 39(d) of the Constitution of India*'
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8*. Interim order, if  prayed for *

pending final decision on the application# the 

applicants seek issue of the following iterra order s- *

This Hon*ble Tribunal be pleased to issue an 

ad-interim order to the Respondents to pass appropriate 

order with regard to the review and re-structuring 

of pay scale of the applicants on the post of Electrician 

within reasonable time,

9* Details of the remedies exhaxxsted t

The applicant declares that he has availed of 

all the remedies available to him under the relevant 

service rules, etc*.

That the^^plicants filed representation as 

soon as they came to Icnow about the review and 

re-structuring orders passed by the Respondents in 

favour of other employees working in the same category 

and cadre as contained in Annexure No«l to this 

application but no heed has been paid by the Respondents, 

the ref ore this applicationo-

10. Matter not pending with any 
other court, etc, i_______ _

The applicants further declare that the

matter regarding which this application has been made

is not pending before any court of law or any other

authority or any other Bench of the Tribunal.;^

11* particulars of Bank Draft/Postal Order in
respect to the Application Fee i___________

Wet

1, Name of the Bank on which
drawn

2, Demand Draft No.
' ^  

OR
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1. Muiriber of Indian postal 0 ^ ^  9 % 9  dY" 
Orderis)

S " !  SL!**® Pak m ( .,Post Office ' j

3, Date of issue of 
postal OrderCs)

4, Post Office at which 
payable

9 9

Q  P p X « e W r - « < ^

12, Details of Index s

An idex in duplicate containing the details 

of the documents to be relied upon is enclosed*;

13,, List of enclosures s

Annexure Nos*j 1 to *7

In verification s

I ,  Harish Chandra Srivastava, s/o Late Kunwar 

Bahadur Singh, aged about 52 years, working as 

Electrician, resident of E-.1169, Rajajipuram, Lucknow, 

am one of the Applicants and is well acquainted with the 

facts of the case and have been duly authorised by the 

Applicants No*2 and 3 to very the oDntents of this 

Application on their behalf and, therefore, I do hereby 

verify that the contents from 1 to 13 are true to my 

personal knovjledge andbelief and that I have not 

suppressed any material facts*.

Place s Lucknow 

Date : ff. ^ ^
Signature of the arolicant

To
The Registrar,
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BEFORE CENTRAL ADrvCENI STHATIVE TRIBUNAL 

CIROJIT BENCH, LUCKNOW

H.C. Srivastava and another

V/s

Union of India and others

ANNEXURE -

—  Applicants

— Re spondents

N0;561-E/255~98/qenl/PC/Pt.V

Northern Railv;ay, 
Headquarters office, 
Baroda House, New Delhi

Dated: 24.11.1984

All Divl.Railway Managers,
All Divl. P/Cs Officers,
All extra Divl, offices,
All Dy.CPOs/SPOs,
The Asstt.Secy. to G.M,
The FA&CAO(Admn,)
The Supdt./Budget 
The Hd.Clerk/Budget Eiii Bills

Baroda House 
New Delhi

I

f .

Advocato,

cA

Sub:- Cadre and restructuring of Group C8.D staff.

A copy of Railway Board’ s letter No.PC.III/84/UPG/9 dated 
16.11,84 regarding restructuring of Group ’ C*cadres as 
indicated in the Board’ s letter is enclosed herewith, with 
its_ all enclosures for information and necessary action.
The instruction contained in Bd’ s letter may please be 
kept in view v\ île implementing the same,

2, The Railway Board had desired that restructuring 
must be implemented expeditiously. You are, therefore, 
requested that top priority should be given to tie 
implementation of restructuring orders and the work should 
be completSd within a period of two* months in all respects 
The target date is fixed for 25,1.1985. A compliance 
report on the proforma indicated below may please be sent 
to this office by 30.1,85 in a D,0. cover addressed to 
Shri J ,N . Sharma, S,P,0.(PC) to enable to put up the same 
to GPO/G,M, as desired,

3, The details of the cases falling under para 7 of 
Boards letter may please be sent to this office by 28,2,85 
to that the same may be sent to Rly,Board as desired.

4, As regards, provisions of funds, necessary action 
as indicated in para 10 of the enclosed Railway Board’ s 
letter may please be taken,

5, Please acknowledge receipt,
6, Hindi version of this letter is enclosed.

D V A s above, General Manager (P)
Copy forwarded for information to:-
1. The SVVLI(HQ)/Union
2. The P.P.M. 3. Supdt./Estb,(EIV)____ _

P F O R O R M A
S. Category 
No. Grade

1 . 2. 3.

_________ Addl.No. RE
Addl,No,of posts of posts MA

filled Bl.RK

_________________ ^ _______________

6 . 7.

Exist­
ing naof psts to be upgraded.

5.



GOVT. OF INDIA 9  ■
MINISTRY OF RAILWAYS ^

RAILWAY BOARD

No. PCIII/84/UPG/9 New Delhi dated 16,11.84

The General Managers,
All Indian Railways,
CLW, DLW 8. ICs.

Sub:- Cadre review and restructuring of 
Group *C» & «D* staff.

Restructuring of certain Group *C’ 8, *D* cadres 
have been under consideration in consultationvith the 
staff side on the Committee of the Departmental Council 
of the JCM(Railways) for sometime. The Ministry of 
Railways have decided with the approval of the President 
to restructure certain categories of Groups *C’ 8. *D’ 
as detailed in the Annexure enclosed.

2, While implementing these orders specific instruct-
A ions given in the foot note under the different categories

should be strictly and carefully adhered to,

3, For the purpose of restructuring, the cadre strength 
as on 1.1,1984 will be taken into account and will include 
Rest Giver and Leave Reserve posts.

4, Staff selected and posted against the additional 
higher grade posts’ as a result of restructuring will have 
their pay fixed under Rule 2018-B(E-22C) II  w .e .f . 1 ,1 ,34 
The benefit of fixation effective from 1.1.1984 will also 
be applicable to the chain/resuitant vacancies. In effect, 
the benefit of fixation from 1,1.1984 should be given 
against all vacancies which arise from restructuring.

5 .1 , The existing classification of the posts covered by
these restructuring orders, as "Selection** and Non­
selection” as the case may be, remains unchanged. However 
for the purpose of implementation of these orders. If an
individual railway servant become due for promotion to
only one grade above the grade of the post held by him,

r\C^ at present, on a regular basis, and such higher grade post
I is classified as a ’’Selection*' post, the existing selection

procedure will stand modified in such a case to the extent 
that their location will be based only on scrutiny of

--—-- “ \ service records without holding any written anchor viva
^  \ voce test. Under this procedure, the categorisation

• \ ’Outstanding’ will not exist,

5 .2 , In case, however, as a result of these restructur­
ing orders, an individual railway servant becomes due

,  ̂ ^ for promotion to a grade more than one gia de above that of t
post held by him at present on a regular basis, the 

^  ^  benefit of the modified procedure of selection as §iforesaid
will be applicable only to the first such promotion (of

--that post happens to be a 'Selection' post ) the second
^  and subsequent promotions, if any, will be based only on
-Z) . the normal rules relating to filling in of 'Selection' ^

1 ’ Non-selection’ posts (as the case may be),
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A

Statement indi 
Group <C« & »

ANNp<^RE

eating restructuring of certain 
cadre ___  ‘ ___

(Annexure to Railway Board's letter No.PCIII/84/
UPG/9 dated 16.11.34)

1* LOCO RUNNING SUPERVISOR (filled up by running staff only)

Designation

Power controll­
ers ( steam,Die iel 
8. Electric tract­
ion designated 
as GPC/S.BPG/ 
PC/ATIC etc.)

Existing 
scale(s)

550-750 & 
below 

700-900

340-1040

Restructuring

2* LOCO INSPEClioRS/FUEL INSPECTORS;
{St earV Diesel, 
Electric Tract­
ion Inc1 .Driving 
Inspector, Fuel 
Inspector and 
Dy.Controllers

1 .Existing posts on the Zonal 
Railways will be aggregated and 
placed @ 2(̂ 0 in scale 550-750
8. below and 80^ in scale.
Rs.700-900.

2 .Posts in scale 700-900 will be 
operated in scale 840-1040 @ one 
each for Hdqr.control, Divl. 
control and Control office 
dealing with more than 20 trains 
per day. This should also be 
provided separately f or Electric 
control offices wAierever such 
Control Offices exist.

550-750 
& below 
700-900

840-1040

3. ASSTT.Loco 
Foreman(Running) 550-750 
Crew Controllers 700-900** 
of the Mech.Dept. 
incl.Asstt. Tra- 840-1040** 
ction Foreman 
(Running)of the 
Elect.Deptt.

All the posts on Zonal railways 
will be aggregated and distributed 
® 50^ in scale Rs.840-1040 and 50% 
in scale Rs.700-900. On such of 
the railways Wiere posts are oper­
ated in scale Rs.550-750 and below 
they shall continue against the 
50^ provision for posts in scale 
Rs.700-900.

Posts in these categories will 
be aggregated and restructured 
as under ;-

Scale (s)
550-750 & below 63% (&)
700-900 27%

840-1040 10%

^ji^te:- (**) That posts are currently part of the cadre of
Loco Foreman which are in the avenue of promotion 
to both ALF(R) and Chargeman ’A* sc a leRs, 550-750.

Where posts are operated in scale bellww 
550-750 they will continue as part of the 

percentage i .e . 63% provided for posts in 
scale Rs. 550-750 in their reartructuring.

\

. Sfujrma f

Advocite, j

c o n t d . ..
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4 , Signallers 

Signallers

Inspectdr of 
Telegraph Traffic

Scale (s)

260-430
330-480
425-640

Revised ^age

35
40
25

550-750

700-900

5. COiVifVEaClAL INSPEGTORS

Designation/Category

Comme re i a l/Cl aims/Rat e s/
8. D/Marketing Inspectors

2 posts per Rly
2 posts per Divn

1 post per Rly.
1 post per ES.V n

Revised ^age

.425-640
455-700
550-75#
700-900

12.5
22.5 
20.0 
45.0  »

NOTE;- *  10?̂  of the posts in scale Rs. 700-900 are to be 
operated in scale Rs. 840-1040.

6 . DRAWIM3OFFICE CADRE ( incl.Draftsman, Estimators & Design.
Asstts.)

The above cadre which is currently operated in varying 
percentages in all the four Mechanical Departments viz. Civil 
Engg., Mechanical Engg. Electrical Engg. and S8.T Deptt. in 
terms of the Ministry's letter No.PCIII/78/UPGV^B- dt.1.1 .79 
will be restructured on a common percentage as given below:-

Scale (s)

330-560
425-700
550-750
700-900

Percentage

20
30
25
25

Note:- i,

1 1 .

Existing posts in scale Rs. 340-1090 in production 
units at IC , DI DLW will continue as part of 
the percentage provided for posts in scale as 
700-900.

As par a result of restructuring, if in any cadre, 
the posts exceed the prescribed percentage now 
laid down they must be progressively adjusted.

^  i i i .  The existing rules for recruitment of Engg.graduation 
to scale Rsi 550-750 will stand modified to scale 
700-900. This will be governed by paras 5 .1  and 5 . 
of this Ministry's letter No.PCIIl/83/UPC/3 dt. 
1 .5 .84 . \

Advocnt.ei
M . f -

c o n t d . ..



7. Min is t e r ia l  staff (Estt.and other than Estt.excluding
Accounts staff).

Revised 
Scale(RS) Percentage

260-400 20
330-560 35
425-700, 30
550-750\ 10
700-900 \ 5

8 , WELFAffi/PERSONNEL/HER/PUBLICITY/
STATISTICAL/SHIPPING INSPECTORS,

The above cadres which are structured currently on vary­
ing percentages in terms of this ’’Ministry's letter No.PCIII/73/ 
UPG/3 dated\1,1*75 and 1.6.79 are now restructured on a common 
percentage:-*

Grade(Rs )

425-640) * 
425-700)

550-750
700-900

Revised %aae 

30

40
30

Note:- *Grade Hs.̂ 425-700 is applicable only to the category of 
Statistical Inspectors.

9* legal staff

550-750 45
700-900 55

10 .PARA-MEDICAL CADRES

1. Health 8. Malaria Inspectors.

330-560 - 3 5  
425-640 30
550-750 25
700-900 10

2 . laboratory staff

380-560 30
425-700 30
550-750 40

3. X-Rav Staff.

260-430
330-560

30
70(+)

NOTE:- ( + ) 20?̂  of posts in scale Rs. 330-560 will be placed 
in grade Rs, 425-640,

\

\
c o n t d . ..

I Advoc.te,
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4 . Nursing Staff

Designation

Staff Nurse 
■ Nursing Sister 
: Matron- Grade III 

Matron Grade II

Grade(Rs.) Percentage

425-640
455-700
550-750^
700-900

40
30
20
10

NOtEj- The existing internal ratio of 60:40 
 ̂ between grades Rs. 425-640 and Rs. 455-700 
\ will cease to exist.

5 . &I-IARMACISTS........ ■■ ' '\

Grade(Rs.)

3^0-560
455-700
550-750

Percentage

40
40
20

NOTE:- The higher grade posts may be located on the basis 
' of worth of charge.

6 . DREISER
\

Grade (Rs.) Percentage

1.

210-270 50 
225-308 50

DATA,PROCESSING CENTRE

Existing
Designation

Grade Percentage

Jr.Punch Operator/ 
Verifier

260-400 + 
Spl.pay

20

Sr.Punch Operator/ 
Verif ijser

330-560 + 
Spl.pay

35

Punch Room Super­
visor.

425-700 30

General Supervisor 550-750 10

Data Processing 
Superintendent.

700-900 5

! T , oy*\fjrme. 

I AdvcK;. tG,

:- + Posts in Rs. 425-700 will be redesignated 

as Head Punch Operator and shall perform 

e work of punching/verification.

c o n t d . .
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2. GC^SOLE OPERATORS
\

Designation

Juni^f Console 
operator

Sr.Console 
Operator

Scale(Es,)

550-750

650-960

Revised ^aae 

50 

50

NOTE:- One post of Co-ordinating Sr.Console Operator 
in scale Rs. 650-960 on each Zonal Railway and 
Production Unit will be granted a Special Pay 
of Rs, 10^/- P.M* w .e .f . 1.11.1984,

\
3. ASSTT. PROGRAtiWER

\
Asstt.Programmers scale Rs, 650-960 will be granted 
a special pay of^Rs. 125/- P.M. w .e .f . 1.11.1984.

\

4 . GENERAL

Posts of Jr.Punch OperatorjfeVerifier in scale 
Rs, 260-400 should be progressively worked off and placed in 
scale Rs, 330-560 and fijGLed cent percent by direct recruit­
ment of graduates, Till\ such time the posts in Rs,260-400 
are vforked off, following action should be takens-

1, The restructured>^vacancies including chain 
vacancies arising^ from restructuring in scale 
Rs. 330-560 will be filled entirely by promotion 
from scale Rs. 260-400,

3 )

Future vacancies materialising in scale Rs.260- 
400 will be upgraded\to scale Rs, 330-560 and filled 
to the extent of 33-1/3^ by ocisting incumbets 
in scale Rs, 260-400 ahd balance in equal share by 
serving graduates and ^directly recruited graduate 
through RSG. Shortfall\iscB in serving graduates 
quota will be filled byXdirect recruitment 
through RSC,

\
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL 
\ CIRCUIT BENCH, LUCKNOW.

H,C. Srivastava and another 

\ Vs.

Union of India and others

Applicants

Respondents

ANNEXURE

Copy of Rly.Board* s letter No,PC-III-81/JCi'4/DC/l dt.17.7.84 
from Add1 .Directdr. Pay Commission, Addressed to The General 
Managers, All India Railways 8. copy to others etc.

• • • •

Subs- Cadre review, and restructuring of Group *C' Cadres.

The staff side had placed a demand in the Departmental 
Council of the Joint Consultative Machinery f or restructuring of 
the cadre of Catering Managers/Inspectors. After detailed dis­
cussions in the Committee of the Departmental Council the 
Ministry of Railways, have decided to restructure the cadre of 
Catering Managers/Inspectors on the following basis;-

Desiqnation \
Chief Catering Inspector 
Catering Inspector CEr^. 
Catering Inspector Gr.II. 
Catering Manager \
Asstt.Cate ring Manager\

Scale(RS) 
700-900(RS] 
550-7501RS] 
425-640(RS: 
330-560(RS 
260-430(RS

Prescribed /oage 
10 
20 
20 
20 
30

\

2. The Ministry of Railv^ays have also cfecided that 33-1/3?^
of the existing cadre of Bill Issuers in scale Rs.225-308 should 
be placed in scale Rs.260-430 and d esignated as Catering Stores 
Clerk, The posts placed in Rs.260-430(RS) from Rs.225-308 in the 
category of Bill Issuers should be kept separate from Asstt.Cate­
ring Managers in scale Rs.260-430. The upgraded posts of 260-430 
shall be filled entirely frpm the category of Bill Issuers in 
scale 225-308 by seniority-cum-suitability. Posts of Asstt.Cater­
ing Managers Rs.260-430 will continue to be governed by existing 
rules prevailing on the zonal Rlys.relating to promotion,select­
ion etc. \

3. Staff selected and posted against the additional higher 
grade posts as a result of r estructuring vill have their pay f ixed 
under Rule 2018-B(FR-22jCRII with effect from 1 .1 .8 4 . The benefit 
of fixation effective from 1 .1 ,84  will also be applicable to the 
chain/6 resultant vacancies. ’ In effect, the benefit of fixation 
from 1JL34 should be given against all vacancies v^ich arise from

. restructuring,

xhe existing classificWion of the posts covered by these 
(Structuring orders, as ’ Selection' and 'Non-selection*as the 

:ase may be remains unchanged; However, for the purpose of imple- 
these orders, if 'an individual railway servant be- 

^  comes due for promotion to onlV one grade above the grade of the 
post held by him, at present, 6n a regular basis, and such higher 

(J  C  grade post is classified as a ''Selection' post, the existing 
selection procedure will stand rtiodified in such a case to the
extent that the selection will be based only on scrutiny of ser­
vice records without holding any vritten and/or viva-voce test, 

aJL^ As such, under this procedure, the categorisation as 'Outstanding*
' will not exist,

, c o n t d . .
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.2.
4 .2  ' In case, however, as a result of these restructuring^ 
orders an individual railway servant becomes due for promotion 
to a grade more than one grade about that of the post held by 
him at present on a regular basis, the benefit of the modified 
procedure of selection as aforesaid will be applicable only to 
the first such promotion (if that post happened to be a 
'Selection' post) the second and subsequent promotions, if any, 
will be based only on the normal rules relating to filling in 
of * Selection' or 'Non-selection' posts (as the case may be),

4 .3  Vacancies existing on 1 ,1,84 a those arising on that 
date from this cadre restructuring should be filled in the 
following sequence

(i) from panels approved on or before 15,7,84 and 
current dn that date; and

(ii) balance in the manner indicated in paras 4,1 S. 4 ,2  above,

4 .4  Vacancies arising after 1 ,1 ,84  will be filled in accord­
ance with the procedure normally applicable to selection 8. 
Non-selection posts,

5, The h/linistry of Railways have also decided that direct 
recruitment of iHploma Holders in Catering to scale Rs,330-560/RS 
laid down in thiis Mnistry* s letter No,e(nG)II1-77-RCI/21 dated 
26/27,2,80 should be discontinued forthwith. Instead there 
shall now be direct recruitment (through the Railway Service 
Commissions)against 20% of vacancies scale Rs,425-640(RS) from 
amongst Diploma Holders in Catering fromrecognised Institutions,. 
The direct recruitment to grade Rs, 425-640(RS) will be with 
reference to vacancies arising after 1,1,1984,

6 , The existing rules and orders in regard to reservation £ 
for SC/ST will continue to apply while filling up additional 
vacancies in the higher grades arising as a result of restruct­
uring.

7 , The Non-fuhctional selection grade posts created in the
categories coverei  ̂ by these orders should be adjusted against 
the upgraded posts. Any holders of non-functional selection 
grades not so adjusted will continue to retain such grades as 
personal to them till the next review. Details of such cases 
should be reported to the Board by 31.12.1984,

8 , In all the 'categories covered by this letter even iiough 
posts in higher scales of pay have been introduced as a result 
of restructuring the basic function, duties and responsibilities 
attached to these jDOsts at present will continue to which may
be added such other duties and responsibilities as considered 
appropriate. •

—  The Board desire that restructuting and posting of staff
^  process of selection should be completed expeditiously.

--10» The Railways; will carefully assess requirement of funds
on account of this restructuring for the year 1984-85 and 

^  include them in the Revised Estimates for 1984-85.♦

11, Hindi Versiohvill follow.

12,' Kindly acknowledge.

f̂tstrniG 

I Advocate,



BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL 
CIRCUIT BENCH, LUCKNOW

H.C, Srivastava and another - Applicants

Vs.

Union of India and others - Respondents

ANNEXURE .  3

Copy of letter No.561E/255-98 Genl(PC)/Pt.IV dt.9 .5 .34 , from 
the G ,m , ( p ) /nDLS to all concerned.

• • •

Sub: Cadre review and restructuring of 
Group ’ C  Cadres.

• • • • • • •

A copy of Railway Board’ s letter No.PC-III/83/UPG/3 
dated 1 ,5 .84  alongwith the enclosures regarding restructuring 
of Group 'C  cadres,' is sent herewith for information and 
necessary action. |

2. The' Railway Board desire that restructuring and posting 
of staff after the due process of selection should be completed 
expeditiously. A monthly progress report for implementation of 
these restructuring orders may please be sent to this office
by 5th of each month, starting from 5th July’ 84 on the enclosed 
proforma in a D.O. cover addressed to SPO(PC) to enable the 
position being put u^ to G,M. in POH and also to advise the
position to Rly, Board.

i '

3. As desired by'the Railway Board in para 7 of their 
letter, the non-functional selection grade posts created in 
the c ategories covered by these order's should be adjusted 
against upgraded posts. Any holders of non-functional 
selection grades not so adjusted will continue to retain such 
grades as personal to them till next review. Details of such 
case should be advised to this office for onward abmitsion to 
Rly.Board.

I

4 . As regards provisions of funds necessary action as 
dicated in para 10 of Board’ s letter, may please be taken*

/ I C

I Advocate,
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GOVERNMENT CF INDIA(BHARAT SARKAR) 
MINISTRY OF RAILWAYS(RAIL MANTRALAYA) 

RAILWAY BOARD

NO.PC-III/83/UPG/3 New Delhi Dated 1 .5 .84 

N.Rly., N.D,The General Managers,
All Indian Railways,
CLW DLW and lEF. j

Sub:- Cadre Revie,W and restructuring of Group *G* cadres.

Arising 6ut of demand made by the staff side in the 
Departmental councils (Railways) of the joint Consultative 
Machinery the Ministry of Railways have decided that follow 
ing Group *C’ categories should be restructured as indicatec 
in Annexure ’ A’Twith effect from 1,1.1984:-

i) Technical supervisors in the production Units 
Open Line including Open Line workshops of the 
Civil,/ Mechanical, Electrical and signal 8.
Tele Communication Departments*

ii): Scientific staff of the CAfT under the 
Mechanical Engineering Department.

2. For the purpose of restructuring, the cadre
strength as on 1.1.1984 will be taken into account and 
will includW Rest Giver and Leave Reserve Posts.

3. Sta^ff selected and posted against the additional
higher grac|e posts as aiesult of restructuring mil have 
their pay fixed under Rule 2018-B(FR-22C/RII with effect 
from 1 .1 .84 . The benefit of fixation effective from 1 .1 .84 
will also be applicable to the chain resultent vacancies.
In effect, the benefit of fixation from 1.1.J984 should be 
given against all vacancies which arise from restructuring.

4 .1  The existing classification of the posts covered 
by these restructuring orders, as ”SeKlection*‘ and “Non- 
selectio)fi“ as the case may be, remains unchanged. However, 
for the /purpose of implementation of these orders, if  an 
individual railway servant becomes due for promotion to 
only on4 grade above the grade of the post held by him,
as present, on a regular basis, and such higher grade post 
is classified as a "Selection” post, the existing selection 
that the selection will be based only on scrutiny of 
service records without holding any written and or viva voce 
test, j Naturally; under this procedure, the categorisation 
as outstanding will not exist. 

f

4 .2  ' In case, however, as a result of these restructurinc 
orders, an individual railway servant becomes due for pro­
motion to a grade more, than one grade above that of the 
post/held by him at present on a regular basis, the benefit 
of the modified procedure of selection as aforesaid will be 
applicable only to the first such promotional(if that post 
hap|!)ens to be a ’ Selection' post) the second and subsequent 
pro/notions, if any, will be based only on the normal rules 
relating to filling in of' Selection* or non-selection 
pests (as the case may be).

contd.
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4 .3  Vacancies existing on 1.1.1984 and those arising 
on that date from this cadre restructuring should be filled 
in the following sequence

i) from panels approved on or before 30.4*34 
and current on that date; and

ii) Balance in the manner indicated in paras 
4.1 and 4 ,2  above,

5,1 The extant or-der regarding recruitment of Engineer­
ing Graduates to grade Rs, 550-750 will stand modified in 
that

1. 20?o of vacancies arising after 1,1,1984 in 
grade Rs. 700-900 in the category of technical 
supervisors of all Deptts, will be filled by 
direct recruitment of Engineering Graduates 
through Railway Service Commissions.

2. There will be no direct recruitment in future 
in the grade of Rs. 550-750, except that where 
a panel of candidates for direct recruitment 
in this grade has already been received by a 
Railway Administration from the Railway Service 
Commissions, appointments therefore (subject
to usual formalities) will be made to the 
grade Rs. 550-750.

5 .2  Specific qualifications prescribed for Engineering 
Gradaates for recruitment currently to Grade Rs. 550-750 
will now automatically apply to grade Rs* 700-900,

5 .3  There is currently provision of direct recruitment 
in the category of Chemists and Metallurgist Assistants 
in grade Rs. 425-700 to the extent of 33-1/3?^. Consequent 
to restructuring the percentage of direct recruitment to 
Grade Rs. 425-700 will be raised to 66-2/3^. The qualificat­
ions prescribed will remain unchanged. This will, however,- 
be effective for vacancies grisingsfter 1.1.1984.

The existing rules and orders in regard to reser- 
— vettion for SC/ST will continde to apply while filling up 

^  /• /' additional vacancies in the higher grades arising as a
result of restructuring.

(3J
7. The non-functional selection grade posts created
in the categories covered by tHese orders should be 
adjusted against the upgraded p'osts. Any holders of non­
functional selection grades not'* so adjusted will continue 
to retain such grades as personal to them till the next 
review. Details of such cases should be xspairx reported 
to the Board by 30,9.84.

contd,
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8 , In all the categories covered by this latter 
even though posts ih higher scales of pay have been 
instroduced as a result of restructuring, the basic 
function, duties and responsibilities, attached to 
these posts at present will continue to which may be 
added such other duties and responsibilities as con­
sidered appropriate,'

k ■ ■
j ■ .

9. The Board dqsire that restructuring and posting 
of staff after due process of selection should be com­
pleted expeditiously.

10, The Railways! will caie fully assess requirement of 
funds on account of this restructuring for the year 
1934-85 and include them in the Revised Estimates for 
1984-85.

Sd/- 
( M.Secthram )

Addl.Director Pay Commission 
Railway Board

E n d : One

Prof brma

S.No. Category G:j:ade Existing g:r Revised 
cadre cadre

No. of 
addl, up­
graded 
posts.

1

Sfatrma
Advocato,

No, of 
posts 
filed 
up.

INo. of 
posts to 
be fill- 
ed up.

8

Remark s,

contd,.
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Statement indicating restructuring of
certain Group *C*I cadres. _______
(Annexure to RaiJt'way Board’ s letter 
NO.PCIII-83/UPG/3 dated 1 .5 .84 .

Restructuring of Technical Supervisors in Production 
Units/Open Line including workshops in all Tecimical 
Departments, viz. Civil Engineering, Mechanical, 
Electrical and Signal and Telecommunication Deptts.

Grade
(RS). . ,

425-700
550-750
700-900
840-1040

Existing
percentage

55I70
3C\%
15%

Revised
percentage

30%
33%

of
27%
L0%

Posts i!n Rs. 700-900

^Applicable onjly to lOWs, BRIs, PliVIs 
TXRs/CWIs and supervisors Elec.
General Services.

Note:- '

1. The existing number of posts in ,Rs. 840-1200 
in the production Units/Open line l(Vorkshops 
and the extent procedure for filling them ■ 
up \vill continue for remain in force.

i

2. If prior to issue of this letter, the 
number of posts existing in grade Rs. 840-1040 
in any particular cadre, exceeds the number 
admissible on the sanctioned percentage, the 
excess may be jallowed to continue.

r — ' —  

' f .

Restructuring of (tBroup ‘ C’ Scientific 
staff in GMT (Mech.Department). _______

Grade

330-560
425-700
550-900
650-960

Existing
percentage

155
55^
30$

not laid d own

Revised
Percentage

15?̂
35?̂
25^
25%
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-Oc

A H  Officer^ on Lucknow D ivision , / w t  \A/0 S

All Station Masters on Lucknow Division ,

ALl Loco J'oreman on Lucknow •division,

All Concerned. - *P ’ Branch - Personnel,

Divisional, Secretary/NRMU--Near GuardS'Hunning ^om /OB /LKO  

Divisional Secretary/iLTRMU-T-IO Near Parcel O ffice/CB /LEO •

Sut):~ Restructuring of certain group '0 ' and *D' 
cadre.

Copy of R ly .B i 's  letter No .F (E )III- 83 PN I/26  dated 1 5 .1 .8 4 .  
together with the enclosure is forvxarded herewith for information 
and ne6essai’y action .

for Sr_„pivI»Personnol Offifaer. 
^ V fE e fn  S. a L u c  k no w .

• « •
Copy of letter Ho .F( B) III-'83. PN1/26 dated 13 .1 .8 4  from Shri
S .L .B hasin  -^y.Director P inanco(Estt)III« R^ilwa;yJBoard Aidressed 
to the G-enoral Monagors Northorn Railway.

' As ahove. . , ,  *

The cadre of certain categQries of Group »C» & 'D ' s t a f f ,was 
restructured under this M inistry 's letter No .C III/80 /U P G /19  d t . 
2 9 .7 .8 3 .  I'ho staff who wore placed in the revised ^ a d e s  in terms 
of the above orders vjere eligible to draw pay in  higher grade 
from 1 .8 .8 3  w .th bho benefit of proforma fixation of pay from
1 .8 .8 2 .
Tho question of treating promoima pay allowed in cases covered, 

under this M inistry’ s letter referred to above as qualifying ■' 
'aaolumonts for pensioncry benefits had been under consideration 
of this T'iinistry in. consultation with the Ministry of Finance for 
quite some time and it has now been decided that the proforma pay 
in tho p,ai'’ticular casos covered under the above quoted orders- may 
bo counted for pensionary benefits as a special case in  relaxa-' ' 
tion of rule 2545-1111 and Para 501 of Manual of Railway Pension 

t !' ^Rulos, 1950. 1%is. has tho approval of the President'.
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IM ‘IBE ® T H A L  aDMBISTHATIVE TRIBUNAL, ALLAHABAD 

GIHGUIT BMGH, LUCKNOW

H.C. Srivastava & others

Vs.

Union of India

To

others

Applicants

ResDondents

MlIKtURE

1. The Divl. Railway Manager,
Korthern Rail-way', HasratgaiQ, 
Lucknow#

2. The Sr, Divl, a.ectricsl Engineer, 
Korthern Railvay, Hazratganj, 
Lucknow.

Sir,

Through ;our Northern Rly i'len‘s Union. Lucknow, we 
have been gathered toowledge on 1 ^th Feb *88 that the 
Railway Board was pleased to review and restructure the 
Wage/Pay Scale of Technic el staff of Grade ’G* & 'D> of 
i-fechanicsl/EleGtricsl branches of Northern Railway.
In this connection we have to submit that we are working 
as ELectrici^ in scale of pay Hs 38O-56O (Hs) and are 
in the same oadre G & D of the other Elec./i’-fech.Deptt. 
of Northern KLy, but our case for revievj/restructuring 
of Pay/V/ages has not been considered snd even not inclu­
ded in the Railway Board's order which, has resulted 
hostile discjremination with us.

We hei^eby request that your honour may kindly refer 
our case to the Railway Board pointing out this 
discrepancy and hostile di sere mi nation done towards us.
It may kindly be further requested to the Railway Board 
that it  may please issue form^ orders of review/ 
restructuring our wage/scale of pay as early as possible 
in these similar terms as the aforesaid orders for 
restructuring were issued to other categories of staff 
working in the deptt. in similar cadre and categories 
and allow us the benefit of restructuring in question.

Yours faithfully,

1. Sd/- H.G. Srivastava

2. Sd/- R.N. Pandey

3. Sd/- K .P . Pandey

rm ĵ
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lu r l t e f t  in i® a m
j

(d

R«SiM^«i &■ R.c*ff«i. >J APRUATCO TO T>»E A U  INDIA ftAW.TrATMEWS FEDERTtON AHD HJND MA2 DOO* SABHA

O^fice-Nsar Guard 's l?unning Room 

Chftrbagh, Luckriow.

Raf.NRMU#

^ c .

Th« General Manager (Eitjc)
Northern Railway,
Hd.Qrs. office,
Saroda House^
Now Delhi.

Dsar Sir,

Reg: Ignoring the category of Electricians/ 
Mistries for the purpose of Restructure 
ing/upgreding.

Your aitentipn Is  Invi^Jisd towards Branch Secretary 
Electric Branch, Lucknow’ s letter No.NHT^/l:;lec./1 9  dated 
20 .2.1986 followed by reminders dated 13 ,3,1985 and 
wo.7 b86 wherein it  v/as rec[U<»sted to ref off the motter to the 
appropriate level as the cateqorv of Electsricians/jyiistrips 
in grade 330-560 Rat̂ DgBJsriixef {r s ) has been left for the 
rrstructuring/uparading. The cose Is gonuine ond requlret? 
sympathetic consideration.

It is , therefore,) requested that appropriate actl 
bf taken so that tho bonoflt of restructuring can be o«t 
to this neglected category.

on 
QxtcTide

Action feken in this respect may also kindly be 
coranunlcated.

Yours f aithfullyo

^  O/

d̂yooite,
Divl.Socretarif.
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IN THE CENTRAL ADMINISTRATIVE, TRIBUNAL BENCH, 

SITTING AT LUCKNOW.

Registration No. 229 of 1989 (L)

B E T W E E N

Pr-

u

4 h personal O fficer  in the offide of Divisional Railway 

Manager, Northern Railway# Haza^atganj, ILucknow, do

hereby states as under
\

That the O ffic ia l  above named is working as Assistant 

Personal O fficer  in the office of D iv 3\sional Railvray 

Manager# Northern Railway, Hazaratganj,\^cknov7 as such 

he is fully  conversant with the facts of the case and has 

been authorised by the respondents to f ile  this counter 

reply on their behalf.



\

>

^ 1

2 . That the contents of paras 1 to 4 of the application

do not call for reply.

3. That is respects of the contents of para 5 of the app­

lication it is stated that as per applicants own

admission the cause of action accrued to them in the 
t

year 1984 but this application is prefered only in the 

year 1989, therefore this application is highly barred 

by limitation and can not be entertained at this 

stage. However the applicants have not explained

the grounds of delay.

That reply to the contents of para 6 of the 

application is as below-

4. That the contents of paras 6 (A) and (b) of the

application are admitted,

5. That in reply to the contents of paras 6 (C) and (d) 

of the application it is stated that the  applicant 

v;as promoted only after qualifyimg the trade test 

and as per his seniority in routine manner,

6 . , That the contents of paras 5 (eX to (K) of the application

are not admifefeed denied except that the applicants N o .2 

and 3 were promoted on the respective post on the basis 

of their qualifying the trade test and on the basis of 

their seniority.

fr ’’
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7 . That the contents of para 6 (L) of the application 

is not denied except that all the circulars/orders

were issued by the Railway Board,

8 , That the contents of para 6 (m) of the application

is not denied.

9. That in respects of the contents of paras 6 (N) and (O) 

of the application so far it is a matter of records 

are admitted but rest of the contents are denied.

10

WorOi-.n

That the contents of para 6 (P) of the application 

is denied. No illegality , vihatsoever, has been done 

by the Railway Board, It  may here be clarified  that 

the post of electricians are purely option posts.

As prescribed by the ^ailv/ay Board grade I I  artison 

opts for the post of electrician or Highly Skilled 

Fitter grade I ,  because both the posts are of the same 

grade i ,e .  Rs,330-560, The electrician does the job 

of supervisors i .e .  checking of the work, arranging 

stores, supply and doing necessary co-ordination work. 

In  this way the electrician does the job as independent 

supervisor and they also supervise the work of Highly 

Skilled  Fitter grade I ,  though both the posts i .e .

electrician and Highly Skilled  Fitter grade I are of

blAt
the equal status, grade and pay scale\however keeping 

('



in  view of the duties of electrician. Railway Board 

has already provided special pay @ ?5^,35/- vide letter 

No. P C - IIl/79 /jan /D C /5  dated 1 .6 .8 4  which was 

effected from 1 ,5 .8 4 ,  In  IV pay Conmission report 

the pay of electrician has also been made equal to 

the supervisor's in itial grade i .e .  Rs,1400-2300 (KPS) . 

Since so ma]^benefits have already been provided to 

the electricians hence the Railway Board did not felt 

it necessary to %e restructure the post of electrician.

11. That the contents of paras 6 (q) and (r) of the

application so far it is a matter of record is 

admitted but rest of the contents of the para are 

denied.

12.  ̂ That the contents of para 6 (S )"o f  th^ application 

are denied. No such representations of the applicants 

are ever received by the office of the respondents.

13. That the contents of para 6 (T) of the application 

are denied.

That in reply to the contents of paras 7 and 8 of 

the application it is stated that the applicants are 

not entitled for any such reliefs as claimed.
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BEFORE THE CEOTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BENCH ; LUCKNOW,

O.A, No. 229/88Cl )

m u
, . . ,,^Baw iT ) i:

■ V.

/••.I! \̂'V̂

e>.

HARISH CHANERA SRIVASTAVA St 0R6«.

UNION OF IN D IA  Sc OTHERS

VERSUS

APPLICANTS

RESPONDENTS.

V ' '

REJOINDER a ffida vit  OP 

applicants .______________

I, K.P. Pandey, Adult, s/o Shri R.N.pandey, 

Electrician/ Office of the Sr. Electrical Foreman, 

■SEax^H Train Lightning, Northern Railway, Charbagh, 

Lucknow, do hereby state on oath as under ;-

1. That the deponent is one of the Aj^licants

and is well acquainted with the facts of the case 

and he has also been authorised by applicants no.

1 and 2 to s\^ar on their behalf and also to file 

Rejoinder Affidavit against the Counter-affidavit 

filed by the Opp.,Parties.

2, That Paras 1 and 2 of the Counter-affidavit

need no comments.

y  ^hat the cortents of Para 3 of the Counter-

affidavit * are incorrect and denied. It is submitted 

that the aforesaid application is within time 

particularly as per the admission of the Respondents

. . . . 2. . . .
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in paragraph 10 of the Counter-affidavit to the effec± 

that the Railway Board did not feel it necessary to 

restructure the post of Electrician which clearly

If
gave a cause of action on the date when the Counter- 

affidavit has been filed and served on the applicants 

and also when they have refused the re-structuring 

the j)ay scale at par to the other employees similarly 

situated and placed and working in the sane grade 

and ]3ay as well as in the same cadre as the applicants 

are wrking, therefore, the c&'Lse of action is vithin 

the limitation period,

4, That para 4 of the Counter-affidavit needs 

no comment So

5, That in reply to Paras 5 and 6 of the

Counter-affidavit it is submitted that the 

promotioIIS given to the ApplicaisW are in 

accordance with the Railway Service Ruleso

6, That paras 7 and 8 of the Counter-affidavit

need, ro comnents*

7* That in reply to Para 9 of the Counter-

affidavit the contents of Para 6 (N) and (O) of the 

app3.ication are reiterated*

8o That in reply to Para 10 of the counter­

affidavit it is submitted that as admitted by the 

Res]pondeiits that the applicaiits are discharging 

the duties of the Supervisor which is in higher rank 

and responsibility, therefore, they are more entitled 

to (jet their posts as restructured at par to the persons



- s s -

working in the same cadre and agrade and scale*

It is further submitted that admittedly the 

applicants are discharging their duties on higher 

rank and bear more responsibility to other Grade 

I Electrician and Fitters and, therefore, they are 

entitled to the benefit of restructuring of post 

proportionately at par to other employees to whom 

the Respondents had allowed and re-structured their 

posts in higher pay scale* It is furtter submitted 

that the reply given by the Railway Board amounts to 

arbitrary action and hostile discrimination in the 

matter of restructuring the posts of the applicants 

which violates the provisions of Articles 14# 16 as 

well Article 39(d) of the Constitution of India,

9, That in reply to Para 11 of the Counter-

affidavit the convents of Para 6 (o) and CR) are 

reiterated*

lOo That in reply to Para 12 of the counter­

affidavit it is suijmitted that the representations 

filed by the applicants were duly received by the 

Respondents and in support of that the applicants 

are enclosing the photostat copy of the receipt.

11* That the contents of Paras 13 and 14 of the 

counter-affidavit are denied and in reply to that it 

is submitted that the applicants are fully entitled to 

get their posts re-structured by Respondents and also 

to get all necessary consequential benefits of higher 

pay scale and arrearsof salary at par to the persons

working in the same pay scale, grade and cadre,

. . . . 4 * . . *
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12, That in reply to Paras (a) and (b) of Para 14 

it is submitted that the Railway Board and Union of 

India are responsible to accede the claim of the 

Applicants as set out in the application and the Railway 

Board is well represented in the xnstant case, 

therefore# the application is  liable to be allovved with 

heavy cost. The application itself is viithin time 

as the period of limitation will run f rom the date of 

refusal and not otherwise*

13, That Para 15 of the counter-affidavit needs no 

comments.

{- I'D
DEPONENT.

V e r i f i c a t i o n

I, the above named deponent, do hereby verify

h
1 ^\that the contents of Para

this Rejoinder-affidavit are true to my personal

knowledge and those of paras

are believed by me to be true on the basis of records

and those of paras are

/

^5 . H  ■ r « d e p o n e n t ,  ’

I 1. < i.'iSi i.<. 1-1 ' - , , ,i_.

3 ; .£-̂. > It bs u ‘

ji' ijis - . vv t wh <-) I.'
Sip.vi il oy -ly tVc CUj

;s

n . p  p j . b l i c  S e r v ic e  X w b q fT Ja

Date:iTrr̂ . . A
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Xh© DlvloRallvay Hanagero 
Eorthem itei2.1 wGyp 

lai6knô fo

Sl3Q Sr«l)iTleEleotxldaI EoginGer* 
H«RoX£ictooiiio

Sir,

■:4
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•If 

\
■ ^
I

SliTouGh our iUy oŜeo > s Tfo&on « Xa&o1cqov q
t̂ QVO been gatherod lamledne on Fob0*88^ %het ^ho 
Baĝ vfoy Iloard ploaeed t®' ?oviev aQ& rostSDioture tho
WoGo/ I?ay Scalis of Seetejioal e^aff of 0?afio ®C« & ®D* ©f 
tlooho@ioaVni@ctri0aX branches of Hortbos’a Boilvcqro Sn 

eoQQee îoR vo feare to suflbnS.̂  tfeefe tjo Cir© tjos'b^g 
08 Bloot?ieian ici oealo of w  ho 380o f^^>  oad oir® 
iOa %© sasie oadre 6 & D of tho otlior
of n®?tliQ  ̂ Roilwayp bwfe ©ur caco for SGVloty^ootrustiurlOG 
of I?ay/WGGO0 bao Q©i bean ooosldorefl caad otgb 00^ Inoludea 

 ̂ 2.0 Balluoy Ibard’s oEfier ^blcb bag FoottltGS bostilo 
 ̂41sej?alB o :^a  uso
'i. ,. ■' ' ■
• , feerobgr s*oqttost tbat y©ur bonoisr nc^ h&nd3̂  ?ofer
louJf C006 t© the Rail\jsy Eoarfi poiQt&Qg ©ut ^nid 
Clcŝ epaaOsr and bssi^lb Slo6rcoiQa î€)D Sono ^i^ards uso 

rm bo further ro(j[aeoteS 'febs aa2.Xwey Doard
aey pleaao, aosuo fonasl orders of reviety , 

s‘O0trueturlne ©wr tnc/ soalo of pcy ao carSy; ao 2?ossible 
Sa Jbeo© oiniiar toms ao '^o afoFesaid orders f©? 
PostsnGtmlng wora issued to other cateeorios of otaff 
tjorking in the deptto in slnilar oadro and catogories 
and allî w us tbs benoflt of reatruotuiJlng in question.

Yours faithfuaJlyp

Mj
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KAOVU w«9il I3OWUVA10U UUVW<J>«»0^ I^IIU Z/UWO
Bafijlwoy Eoard wao ploac©d tc revley had roj^ruotur 
He^e/ âgr Soa3̂  of SeoteiioaX e^aff o^ Grade' |  ̂ &!
t^QChaaioaVClectrioal braacbss of Eforthorn i^lwtay 

eoQQdc^oQ tjo ^870 to s\dE>n&t %hs% \jo ore vô kSns 
Qi5 Bloot7i@lan in ooaXo of pey l̂ e 38<^f^0 (HS) csad 079 
^  % a  sacie o&drG C & D of tho other E^c/lfeoheDdptte 
of Horthom Roilwayp tout our caco for revieî rootrufttttPinc 
of ?Q.y/WaG08 has not bean oonsldored oad G7on not InoXisdei 
2.0 th© Rail̂ £̂5y Ibard’s order ifhloh tos reoultcS boBtilo
dlsc^€33.0Gtion ^ t h  uso .  I

' ' i '

\D bBTohy s*oquoot that yoijr honour noy lsind3y refer 
our CO00 t© the Raaivsy Eoard poiuting out thio 
dlcsrepQQOsr end hssltle dlserGsinotlon dono ^i^ards uso 
Sts nzff Mndly ho further roisueoted to %bst Ba&lwey Doard 
■fehGt say pleaso; ilBsuQ foxiial orders of r o i f i e i y - f  
rostruetiirlns our tXiG/ soalo.of pcy qd C3r3y ao passiblo 
2a thaoo dDilor torns oo the aforesa&d ordero f©r 
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BEFORE THE LEARNED CENTRAL ADMINISTRATIVE TRIB

C,. M  <2y\
OoA.No.' 229/38(L)

HARISH CmNDRA SRIVASTAVA & OTHERS APSLK

VERSUS

UNION OF INDIA & OTHERS RSSPOI

i

APPLICATION FOR AMSHDMEOT 

The applicants most hutably submit as unde^

1, That the aforesaid case was fixed on

10.4,'1990 for final hearing and during the course 

of arguments it was pointed out that the Railway 

Board has not been impleaded in the description 

of the Respondents and to avoid the legal 

consequences and defect, the present amendment 

is being made^

A* That in column 2 of the description 

of the Respondents after Respondent No.3 the 

following respondent may kindly be allow®! to be 

added s—

4« Railway Board,
Northern Railway, 
through its Chairman, 
Boroda House, New Delhi.

. . • • 2. . • <
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WHEREFORE it  is  prayed that this 

Hon*ble Tribunal be pleased to allow the 

aforesaid araendraent as prayedo’

( M.P. )
ADVOCATE

Dated* COUNSEL FOR THE APPLICANTS,

•4̂
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jTJTf- T’Ŝ tc f§t;w




